
CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
new DELHI

O.A. No. 200/91' 199
T.A. No.

DATE OF DFCTSTON 1.1.195 2

Shri \/ishyanabh Prasad Ram & Aaplicants

Shri S.P. Sharma Advocate for the i>etit'i©fier(S) -p' - -

Versus

Garrison Enginaer (A. F. ) & 0x3. Respondent

Shri P.P. Khurana Advocate for the Respondent(s)

CORAM

The Hon'ble Mr.
P,K. Kartha, l/ice-Chair man (Dudl.)

The Hon'ble Mr. R^sgotra, Administrativ/o Msmber,

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? ^
3. Whether their Lordships wish to see the fair copy of the Judgement ?/ ^
4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Oral Judgement of the Bsnch dalivared by Hon'ble
P'Tr. P,K. Kartha, \/i c e-Chairman )

The applicants, who arg working in tha OFfics

the Garrison tnginesr (Air Force), Tughlaqabad, ara

agqrieyed by the decision of tha rasDond^nhs in not

oaying them HotiiSB F?snfc Allouance and in diractin-:] raccuary

of amounts oaid to them tougr-ds H.I'.A.

2, Ub haue heard the Isarned counsel '^or both tha

• artias and haua aona through tha racords carefully. Tha

applicant Mo, 1 was allottad 3 ant a Flat on 4, c „3 7 7

applicant No. 2 on 4. 1» 1978, and applicant No. 3 on 14, 11, 157 7,

as Gouarnment accommodation. Th sy usad to oay monthly Licrincs
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Fgb to hhe Presidant, Gsrvicss Inshituto (P.5,1.) F;;r

such acccrnmod afcion, which in turn, uould pay to thj

D.O. A. In addition to this, they used to ba oaid sv srv

rnonth H.R.A. admissible to tham, 'ths' resnondonts h "uq

Gont GO d ed •• xxxxxxxxx thr.t as the Air Fcrc® rj-j tnori t i h-^d

RHtsred into an agrasment in their official c^oacity -in d

signed licence f ae on 3,7, 1973 with the D. ~i, u, "hg oersonp

in occupation of these O.Q. Flats ars to bs consider-id

M as in occupation of Gov,'ernrn sn t-ouin ed/hirad acconimodati'Gn,

In v/isiJ of this, it uias dacidrjd that tha osrsons ccncgrnHd

iJould not be entitled to H.R.A. Ths rgcousry of M,, "i. • 5

usll as the non-pay^nant of H.P.A, is being challsnged in

this application.

3. Ths respondents havs contended that tha 0,"). C--i t-

Flats usre hirsd by the Air Force authorities ^nd .-qree'--t

was entered into ui th ths Q.D.A, far that puronsR. Ths

. allotment oP the Flat is mads by the Air Forcp -uthoviti-»3

directly to th k allottee concerned.

After haafing the learned counssl for both thg
*

oaroiss, ws ora of ths opinion that ths raspond un ts

effect nny racousry for the neriod prior to 17.1.15c-]

ti 11 thsn
tha apolicants wera not^put on noific® about their di;

mant to drau H,R.A, while thay usre in cccup

9.D,A. Flats allottf^d to them by the Ai
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However, as regards entitlement of H.R. aT ter thay. usr®. p-at
-X.

we are of th8 opinion that the appli can u oul d not b« so
V

enbitlad as the allotment of accommodation to bh8 apoli csi ts

in the D,0. A. Flats uas through the agency of th® Air Fores

authorities. Us sa«3 nothing illegal in trsating such

allotiTien't as allotment of 'Govsmment accommodation for all

purposes.

Accordingly, the' analication is disposed uith5.

;ha following directions!-

(i) IJ8 hold that th s applicants uill not ba titled

• ,, to House Rsnt AlloUancB so long as t'lsy are

in occuoation of the quarters allotted to them

by tha respond =nts: and

(ii) the r esoond ent s •shall not effect any .rscosiery

of tha H,R,A. already paid to the nnplic^nts

upto Dscsmbar,.' 1990,

\IU/
(l,K, Rasgptra)'

Administrative I'^smbar

(P#K, Kartha)
Vice- ChaiTT(3n(3 udl, )


